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(b) if so, the total number of
camels available in the two States;

(c) whether any annual export
ceiling has been fixed for milcliing
and breeding purposes;

(d) il so, what is the annual export
of camelr during the last five vears,
vear-wis:; and

{e) wicther Government arc aware
‘that cawmels are smuggled across the
the borders and eventually shipped
to the Liulf countries? -

TH MINISTER OF STATE
IN THI. DEPARTMENT OF AGRI-
“CULTURE AND COOPERATION
(SHRI YOGENDRA MAKWANA):
(a) All India Livestock Census, which
includes enumeration of camels, is
-conducted quinquennially.

(b) As per Livestock Census 1982
(Provisianal), camel population in
the State of Gujarat and Rajasthan

were 74,382 and 7,52,887 respectively.

(¢) VYo, Sir, Export of camels is
allowed on merit for breeding pur-
‘poses only.

(d) Che number of camels allowed
for export yearwise arec as under:—

1980-81 Nil
1981-82 Nil
1982-83 . - 75
1983-84 Nil -
1984-85 - One

{e) \eports received by the Govt.

of Indin do not indicate smuggling
of camels accross tire borders and
their e\ cntual shipping to the Gulf
countric s .

Tenders for purchase of fishing
Boats .

203¢. DR. SHYAM SUNDER
MOHAPATRA: Will the Minister
of AGAICULTURE be pleassed to
state: !

(a) whether it is a faci that glo-
bal tenders for the purchage of any
fishing | vats are required to be called;
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(b) if so, what are the rcasons for
not adopting such a system in India;

(e¢) wha: steps have been taken
by Government to make a thorough
cost analysis of the cost of Indian madc
boats also, being linanced by tie S.
D.F.C is-a-vis forcign boats; and

(d) what is the existing structure
for safcguarding the interests of the
country in this matter?

THE MINISTER OF STATE
IN THE DEPARTMENT OoF
AGRICULTURE AND COOPERA-
TION (SHRI YOGENDRA MAK-
WANA): (a) and (b) The dcep sea
{ishing vessels are bcing acquired
by fishing companies who arc frec
to s¢lect the type of fishing vessels and
source of supply. As such the ques-
tion of Global Tenders docs not
arise,

(c) and (d) The cost of Indian
made boats is being thoroughly scru-
tinised by an Inter-ministcrial Co-
mmittee before they are roecommen-
ded for financing by the¢ Shipping
Development Fund Committee. The
cost of imported hoats is considered
by the Inter-ministerial Fishing Ves-
sels Acquisition Committce and the
Screening Committee Dbefore the
cascs are recommended for import
and S.D.F.C. financing. The indi-
genous trawller building vards are
provided 33 9, subsidy on the cost
of construcion. In addition, there
is also a 109, price preference in
respect of Indian built fisi.ingvessels?

Paharias Community in Santhal
Pargana and Sahebganj District
of Bihar

2035. SHRI RAM NARESH
KUSHAWAHA: Will the Minister
of WELFARE be pleased to state:

(a) whether Government are
aware that the paharia Community
in Santhal Pargana and Sahchganj
district in Bihar is facing extinction
and the tribe is likely to tecome ex-
tinct within the next 15 to 20 vears
with the present rate of deaths:
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(b) if so, what are the reasons
therefor: and

(c) what steps has been taken

~ by Government to save the tribe?

13

THE DEPUTY MINISTER IN
THE MINISTRY OF WELFARE
(SHRt GIRIDHAR GOMANGO) :
(a) 1o (¢) There is no positive evidence

, to indicate that paharia tribe is dc-

clining in population. The popula-
tion trend of Paharia tribe during
196173 Census was as follows:

Population

. " 1961

(i) Sauria paharia 55,606
(if) Mal paharia

59,047
45.423 48,636

1971

-

The 1981 tribe-wise Census po-
pulation figurcs have not been fina-
lised. Both groups of paharia have
been identified as primitive for ac-
cording special weatment for their
development. The Government of
India provided Special Central As-
sistance of about Rs. 207.08 lakhs
during the Sixth Plan period for
taking up developmental programmes
for the nine tribel groups indentified
as primitive in the State-Benefliciary
oricnted programmes including health
and cducation are taken up for these
groups. Gram Sabhas have been
organistd to render assistance to
these communities in their economic
upliftment.  Government  sanctions
grant-in-aid to thesc Gram Sabhas.
Credit facilities at concessional ratc
of interest are extended 10 the mem-
bers through respective Gram Sabt.as,
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2037. [Tiansferred to the 16th
December, 1985.]



